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1. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE DELHI 

MUNICIPAL CORPORATION 
(SECOND AMENDMENT) 

ORDINANCE, 1987 

 

2. THE DELHI MUNICD7AL CORPO-
RATION (AMENDMENT) BILL, 1988. 

3. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE DELHI 
ADMINISTRATION (AMENDMENT)  

ORDINANCE, 1987 

4. THE   DELHI      ADMINISTRATION 
(AMENDMENT)   BILL, 1988 

THE DEPUTY CHAIRMAN: Now we 
shall take up the Resolutions and both the 
Bills together. 
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"The elections to the M.C.D. and M.C. 
are due in February-March 1988, 
respectively. TQ enable the holding of 
elections, an intensive revision of the 
electoral rolls was undertaken and the work 
is almost complete." 

"If at any time, except when both 
Houses of Parliament are in session, the 
President is satisfied that circumstances 
exist which render it necessary for him to 
take immediate action, he may pro.mulgate 
such Ordinances as the circumstances  
appear to  him   to   require." 
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"To go into the various issues connected 
with the administration of the Union 
Territory of Delhi including the drawbacks, 
if any, in the efficient functioning of the 
existing administrative and Municipal 
authorities in Delhi, the nature and extent 
of overlapping of functions and for making 
the suggestions for securing all-round 
improvements in providing services to the 
public, etc." 
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The questions were proposed. 

THE    MINISTER    OF STATE    IN THE 
MINISTRY OF HOME AFFAIRS (SHRI   
CHINTAMANI   PANIGRAHI): Madam,  I 
beg <to move: 

"That the Bill further to amend the Delhi 
Municipal Corporation Act, 1957, be taken 
into consideration." 

"That the Bill further to amend the Delhi 
Administration Act, 1966, be  taken   into  
consideration.'' 
Madam, I listened patiently to what ! he 

hon. Member, Shri Vajpayeeji. just now 
spoke. I always like to listen to his Hindi     
speech    to learn some- 
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thing from him. Really I listened to it 
carefully so that I should learn something of 
Hindi   also. 

THE DEPUTY CHAIRMAN: Could you 
follow Marathi? He spoke something in 
Marathi also. 

SHRI CHINTAMANI PANIGRAHI: 
One of the points raised by Shri 
Vajpayee was about the Ordinance. 1 
can just say that we have full respect 
for Parliament and there is no ques 
tion of having any disrespect for the 
people of Delhi. As Mr. Vajpayee 
himself pointed out, till 16th Decem 
ber, the Parliament was in session and 
on 24th of December, the Ordinance 
was promulgated. It is not a question 
of difference of eight days that has 
been made out. On the 16th the Par 
liament was in session and why the 
Bill was not put forward in Parlia 
ment when it could have been discus 
sed . For long periods all these 
problems were being discussed. In 
this Parliament during the last one 
year, I hope, more questions have 
been asked in this House so far as 
the problems of the people of Delhi 
are concerned. On the difficulties of 
the DDA's working a number of 
questions have been raised, and "we 
have answered them. One of the 
questions was1 whether there should 
be an Assembly for Delhi. So, all 
these   questions  were   answered. 

This was being worked out by diff 
erent Ministries, as to what kind of 
an administrative set-up we can give 
to the people of Delhi so that all the 
problems, the difficulties, the suffer 
ings, we can solve. Therefore, we 
are very much attuned to the feelings 
of the people of Delhi. We saw the 
difficulties that they are experiencing. 
Therefore, we thought that something 
should be done so that we can ulti 
mately find out a solution to all the 
difficulties and can give the people of 
Delhi a cqhesive and a very good, 
efficient administration so that the 
peopel will not be subjected to the 
sufferings because of the functioning 
of the multiplicity of the authorities. 

We have the multiplicity of authorities. 
Their number is large. Mr. Vajpayee has 
mentioned some of these. The following 
authorities function in the Union Territory of 
Delhi for managing its affairs: 

All the Union Ministries. How many 
Ministries? Mr. Vajpayee pointed out where 
people have to go for milk supply, where they 
have to go for road.  So,     all the    Union 
Ministries. 

The Delhi Administration. 

The Delhi  Metropolitan  Council. 

The      Municipal      Corporation      of 
Delhi. 

The New Delhi Municipal Committee. 

The Delhi  Cantonment Board. 

The Delhi Development Authority. 

The Delhi Transport Corporation. 

The Delhi Electric Supply Undertaking. 

The Delhi Water Supply an<j Sewage 
Disposal Undertaking. 

The  Delhi  Fire  Service. 

Mr. Vajpayee added the Delhi Milk Supply 
Scheme and other agencies also. 

These are the difficulties. Madam, 
personally also, everyday many people from 
Delhi come and tell me their difficulties and 
ask where they should go. Mr. Vajpayee 
pointed out about the police administration. 
Everyday there are a number of problems. 
Everyday a number of people come. Whom to 
go? Where to find a solution of the problem?. 
This is the constant problem of the peop'e of 
Delhi. 

SHRI ATAL BIHARI VAJPAYEE: These 
are not new problems. 



 

SHRI CHINTAMANI    PANIGRAHI: 
These  are the problems which      you are 
facing. You also have highlighted them in the 
House. AH the Member's have highlighted 
them    in the House. These  are the sufferings  
of the    people of Delhi. Some ways should be 
found. Everyday how many people are coming 
to Delhi?    Everyday people from all the 
surroundings areas are migrating to Delhi.    It 
means the problem increases. They demand 
new services, and they demand amenities. 
They want more water.     I have  gone  to 
many wards  in Delhi.     I  visit  them some-
times  just  to find     out  the problem. People      
say,  there  is     no   drinking water.  We  are     
trying     to  improve drinking water facilities. 
About electricity,  the  same     difficulties.     
About education  also,   schools  and  
hospitals, there  are  so  many difficulties.      
The housing is one of the    biggest problems 
in Delhi, and it is going on    increasing; 

Mr. Vajpayee a'sked why it was not 
brought before in Parliament.      What would 
have been the difference?     As we are 
discussing, we took the earliest opportunity.    
After the ordinance we took the earliest 
opportunity    to come to Parliament so that 
Mr. Vajpayee can discuss and give us advice 
ag to what to do, how to solve these 
problems. Advaniji is here, and all the friends  
are here.     We wanted  it  immediately to be 
put before the House. Supposing it was done 
on 16th or 14th or 15th, the same thing    
would have been    discussed.       Therefore;    
We    immediately took     the     opportunity  
to come to the  House  so that     you     can 
give your advice on what can be done. Shri 
Vajpayeeji has pointed   out that by issuing 
ordinances    we   are     showing disrespect 
to the House. Sir, I looked into  the  number     
of ordinances that were issued over the years 
in the past. In  1977,  16     ordinances  were 
issued, in  1978,  6  ordinances were issued, 
in 1979,  12 ordinances were issued    and' in  
1980,  19  ordinances were issued.  If you  
compare, between   1985  and   1987 there 
were only eight    ordinances is- 

sued in 1985. And    what were those ordinances  
about?  They were regarding payment of Bonus    
(2nd Amendment),  they were for the interest  of 
the working class. In   1986, the number was the 
same. They were for the Statehood of Arunachal    
Pradesh and Mizoram  and like this.    And in 
1987, the number     was     10, including the 
Delhi    Administration     (Amendment) 
Ordinance   and  the     Delhi  Municipal 
Corporation    (Amendment) Ordinance. 
Therefore, it is wrong to say that we are paying     
disrespect to Parliament or we are taking    
recourse to issuing more  ordinances. We are 
always giving full respect to Parliament because 
we are product of Parliament, as Shri Vajpayee 
is a product of Parliament. Parliament is 
supreme. Therefore, you will never see that the 
ordinance making power is being used to    
avoid    discussion in Parliament. 

Now, why it was issued on 24th in this case, as 
Shri Vajpayee wanted to know? It was so 
because we were exercised over all these    
problems and some  solutions had to be found 
out. Supposing these     elections were held and 
a new body was elected. And    if in   such     
situation     we   had  decided, taking into  
consideration  the  totality of the  
circumstances,  to  give  Assembly status to 
Delhi, then what would have happened? All 
the Members who had been elected in March 
and    February would have said, no, we should 
continue  till the term  is over. These are  the  
difficulties  which came  to     our notice and 
we thought that something serious has to be 
thought    out about it. There is no difference qf 
opinion in regard to the problems and 
sufferings being faced by the    people of 
Delhi. We know them fully well and we are 
trying    to see that they are solved as early as 
possible. Therefore,    in response to the 
popular    demand to review      the     
administrative   set-up  in Delhi,  the   
Government  appointed      a high-powered      
Committee   in  December,  1987 under the 
Chairmanship of Justice R. S. Sarkaria. It has 
been appointed  to  look     into  various  issues 
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connected with the administration of the 
Union Territory of Delhi, including the 
drawbacks as Shri Vajpayee has read out for 
the efficient functioning of the existing 
administrative and municipal authorities of 
Delhi. Sir, the States reorganisation Com-
mission in 1956 had recommended the Union 
Territory status for Delhi. We hope the 
Sarkaria Commission will go into that aspect. 
Supposing the Sarkaria Commission 
recommends for efficient and cohesive 
functioning there is no need for multiplicity 
of authorities and that there should be a State 
Assembly, then we will have to look into the 
Report of the Sarkaria Commission. 

 
SHRI CHINTAMANI PANIGRAHI: If yeu 

read the terms of reference it is efficient 
functioning of the existing administrative set-
up and municipal authorities in Delhi. What 
does efficient functioning mean? It includes 
all these things. They must suggest something 
for the efficient functioning and cohesive 
functioning of the administrative set-up. The 
other terms of reference are to bring some 
kind of cohesive administrative set-up with 
properly defined authority. I hope this will 
include all these things so that people of Delhi 
could be served better for prompt redressal of 
their grievances. They must give us some idea 
as to what kind of efficient administration and 
set-up they want. The Committee     would  
also  examine  the 

nature and extent of overlapping of functions, 
if any, and the difficulties experienced by the 
common in Delhi in his day-to-day dealings 
with Such authority. The Committee will 
make recommendations regarding rationa-
lisation of administrative and municipal set-
up with a view to ensuring efficiency and 
effectiveness in the functioning of various 
authorities avoiding overlapping of functions 
and securing all-round improvement in 
providing services to the public. Very wide 
terms of reference have been given to them. 
The Sarkaria Commission have given a very 
good report earlier on Centre-State relations 
and it is being discussed with the Members of 
Parliament. I think, we have provided a copy 
to each Member of Parliament. 

SHRI ATAL BIHARI VAJPAYEE: Only 
a few copies have been placed in the library. 

SHRI CHINTAMANI PANIGRAHI: I 
think we have sent copies to all Members. 

SHRI ATAL BIHARI VAJPAYEE: 
Madam, I  stand  corrected. 

SHRI CHINTAMANI PANIGRAHI: If 
you have not got a copy, then I will  send it 
to you. 

SHRI ATAL BIHARI VAJPAYEE: I want 
a deluxe co.py. 

SHRI CHINTAMANI PANIGRAHI: Mr. 
Advani knows that we have decided to 
discus's it in the Consultative Committee 
meeting. We have agreed to have a separate 
meeting of the Committee to discuss this 
report. 

THE DEPUTY CHAIRMAN: Even then 
you supply one copy to him. 

S.HRI CHINTAMANI PANIGRAHI: T  
will  do  that. 

The Committee may also recommend 
amendments to the existing laws or enactment 
of a new law wherever necessary    and take 
such other 
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measures as the Committee may consider it 
necessary. So wide powers have been given. 
The Committee has been requested to submit 
its report within six months. 

Another point which was raised by Mr. 
Vajpayee was that the Congress is afraid of 
facing elections, so we wanted to hand it over 
to the Committee, and the Committee will 
take time and all that. So far how many 
elections we have faced? 

SHRI M. A. BABY (KeralaJ: Declare 
Delhi as a disturbed area and then go for 
elections. 

SHRI K. MOHANAN (Kerala): Yes, 
declare Delhi as a disturbed area. 

SHRI CHINTAMANI PANIGRAHI: Sir, 
between 1985 and 1987, our Government has 
gone in for more elections- than in the 
previous years. During this period, we have 
gone in for elections in Haryana, J & K, 
Kerala, West Bengal, Nagaland, Tripura and 
Meghalaya and also many bye-elections. So 
we are not afraid of elections. 

SHRI K. MOHANAN: It is not at your 
mercy you have held these elections. It is 
because of Constitution. 

SHRI   CHINTAMANI   PANIGRAHI; 
you think that we have won the elections in 
Tripura after declaring it as a disturbed area. 
This is not a fact. The fact is the people of 
Tripura wanted peace and security and they 
have voted for that. When you win elections 
In West Bengal, it is all right. When we win 
elections, you do not like. These arguments 
do not hold good at all. I want to tell in this 
House that we faced more elections than in 
the previous years. Therefore, we are not 
afraid of facing elections. 

Mr. Vajpayee also spoke about the lack of 
improvement for Delhi. As against the 
modified plan    outlay of 

Rs.  1042 crores in the Sixth Plan we have 
given to  Delhi during the Seventh Plan an 
Outlay of     Rs. 2000 crores.      While the 
Seventh Plan was approved at Rs.    2000 
crores, the Delhi administration     has 
persuaded       the Central Government    to 
grant special Central        assistance     for   new     
power generation schemes    to the extent of Rs.  
280  crores  thereby  stepping     the plan size  
to Rs.  2280  crores.    So for Delhi    we have 
given Rs. 2280 crores. This is the total outlay 
for the  Seventh Plan. Because of power deficit 
in Delhi, we have given a separate power 
station  consisting of six  gas turbines of 30 
MW each which were installed within   a  
record     time  of  H  years, at  a cost of Rs.   87 
crores thereby providing additional  180 
megawatts  power to Delhi.    The 
Administration has made concerted efforts to 
implement the power project at Rajghat 
Thermal Station which is expected to be 
completed in 1988-89 and will generate 135 
megawatts rower.    Shri Vajpayee  was   
speaking   about   allocations to Tripura 
because it    is a State.   Tripura is  a  State  but 
look at the  allocation to Delhi.    The plan 
outlay for  1986-87 was Rs.   483  crores for 
Delhi.    The Tripura State nad Rs-  8* crores.   
Delhi has never been  neglected.     Delhi  is  
getting  all  the attention of the Central 
Government. Therefore, why should we be 
afraid of facing the  elections   in  Delhi?    I  do  
not understand  it.     We     had  bye-election  to   
Tok Sabha     in   Delhi.  What   happened?    
Our Congress part'.' won. This is a very recent 
example.    I hope this must be  fresh    in the i r   
memory.      We have als0 announced that in  
respect    of  delegated     power,  as against Rs.   
50 lakhs, we have increased it   to Rs.   5 crores.    
Now the Delhi Administrator can spend up *o 
Rs.   5 crores because   difficulties   wer,.     
experienced   by them in tbis regard. 

Having regard to the upliftment of eco-
nomically weaker sections of the society, we 
are giving more funds. Now the administration 
has decided to earmark Rs. 140 crores within 
thc annual plan 1987-88 on various schemes 
such as improvement of slums, provision of 
development plans, improvement of 
resettlement of colonies, provision of loans for 
SCS and STs, em- 
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ployraent to (he landless and allotment of 
house-sites and distribution of surplus land in 
Delhi itself to the weaker sections. There is a 
question of leasehold and freehold land. We 
are thinging about it because '.his is the 
demand of the people and we are trying to 
make it freehold. A massive project for the 
construction of the toilet complexes jn slum 
areas is being launched by the Slum 
Department and 350 au'orickshaws were 
distributed to the Scheduled Castes and 
Scheduled Tribes people in Delhi itself. Now 
more bridges arc being constructed. We are 
acquiring 3702 acres of land at Papankalan 
and an additional amount of Rs. 80 erores was 
provided in the supplementary demands for 
the year 1986-87. This land would be allotted 
to the Group Housing Societies. Therefore, 
from whichever side we see, you will find that 
we are not afraid of facing any election in 
Delhi. This is only to give very efficient and 
cohesive administrative set-up, to see that the 
sufferings of the people of Delhi are lessened. 
We are always with the masses and the masses 
are always with the Congres3 and we are quite 
sure, whenever election comes, Mr. Vajpayee 
will also see that the Congress will come out 
with flying colours in Delhi itself. 

With these words, Madam, I commend the 
Bills for the consideration of the House. 

The questions were proposed. 

THE DEPUTY CHAIRMAN:  Now the 
resolutions and the motions for considerations 
°f I he Bills are now open f°T discussion. 

SHRIMATI KANAK MUKHFR.1EE (West 
Bengal); Madam, Deputy Chairman, I stand to 
oppose both the Ordinances regarding Delhi 
Municipal Corporation and Delhi 
Metropolitan Council. As a matter of fact, the 
people of Delhi are demanding Statehood 
since long and it was the electoral promise of 
the Congress (I) Government and as Mr. 
Vajpayee has already pointed out very 
correctly, Delhi does fulfil all the necessary 
factors required for Statehood regarding 
population, area, financial allotment and all 
this. There is no reason why there should pot 

be an Assembly and why Delhi should not be 
granted Statehood. But the Government has 
already taken away the fundamental rights of 
the people. It is the fundamental right granted 
in our Constitution that people should be 
allowed to have their elections to have their 
own elected representatives and have suitable 
administration of their own but they are being 
deprived of this fundamental right because the 
Congress ruling party now wants to continue 
their own rule over this Delhi Municipal 
Body. Now the Delhi Metropolitan Council 
was elected in February, 1983 for five years 
and election was due in February, 1988. But, 
by this Ordinance, the Centra! Government 
has taken the power to extend the term of the 
existing Council. The term of the Delhi 
Municipal Corporation was only for four 
years and the term expired in March 1987. 
They extended the term by one year each time 
for three years. 

THE DEPUTY CHAIRMAN: Now (he 
House stands adjourned for lunch and will 
meet again at 2.30 P.M. 

The House then adjourned for 
lunch at thirty-one minutes past one 
of the clock. 

The House reassembled after lunch at 
thirty-five minutes past two of the clock, THE 
VICE CHAIRMAN (SHRI JAGESH DESAI)  
in the Chair. 

SHRIMATI KANAK. MUKHERJEE: What 
I was saying was, Mr. Vice-Chafr-man, Sir, 
that just at the time when elections were due to 
be held to the Delhi Municipal Corporation 
and. the Delhi Metropolitan Council the 
Government brought forward these 
Ordinances and postponed tfu elections on the 
plea that the entire issue would be referred to 
the Sarkaria Ccmmit'ee which would g0 into 
the question of the multiplicity of authorities 
for Delhi and suggest a cohesive administrative 
structure for Delhi as the honourable Min-is'er 
has just now mentioned But the terms of 
reference, as mentioned by the honourable 
Minister, are very vague. Anyway, after that 
nothing has come out of that.    All I want to 
say is    that the Cong- 
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ress (I) is so much afraid of the people and is 
so much afraid of facing the elections. But the 
spirit of the Constitution is this that the people 
have their fundamental right to elect their own 
representatives and have their own 
administration. We have also seen that they are 
afraid of holding elections not only in the 
States, but also for certain seats in the Lok 
Sabha and the Rajya Sabha. You see, one of 
our Members, Shri Ramakrishna Mazu-nuler> 
died last year. Alter that, they have not held 
the election to elect a Member in his place and 
it is because of the fact that one Member 
would be added to the Opposition benches. 
Then, there are about 12 seats vacant in the 
Lok Sabha. They are not holding the election 
and they are not facing the election. In Bihar, 
what have they done? What is happening in 
the Congress (I)-ruled States? They have 
postponed by an Ordinance the pan-chayat 
elections there. You see, in Punjab, they have 
dissolved the Assembly just recently. Why? It 
is because the Rajya Sabha elections are due 
now and the Opposition Members will come to 
the Rajya Sabha from that State. Even in 
Tripura, what did they do? Just after the recent 
election—by what means you came to power 
there , I know and you also know —they 
immediately dissolved the Agartala 
Municipality and they have appointed Ad-
minislraiors there. They have seized the 
powers of the elected bodies of Panchayats and 
they are giving these powers to the bureaucrats 
and their own party people. What have they 
done to the University and College bodies? 
They have lone the same thing there also. They 
have dissolved the elected Councils and they 
want nomination of the bureaucrats, 
appointment of bureaucrats. They do not 
believe in elections, either within their party or 
outside. It is needless to gay that there is no 
election process and there is no democracy 
inside the Congress (I) Party. Everybody 
knows this and they themselves know it. They 
simply appoint General Secretaries and Chief 
Ministers. But, so far as our Constitution is 
concerned, ours is a federal set-up based on 
the principle of adult franchise. But the 
Congress (I) Government  at  the  Centre  does 
not  be- 

lieve in elections. They are afraid of facing the 
people. That is why they are taking away this 
power, th© fundamental right, from the people 
of electing their own representatives. Now, 
what is the actual fact here in Delhi now? In 
bo:h the bodies, that is, the Delhi Municipal 
Corpora'ion and the Delhi Metropolitan 
Council, just by chance the Congress (I) is in a 
majority. Now, they are afraid that if there is a 
fair election, they would not, the Congress (I) 
may not, win the election. That is why, with 
this political motive, they are just goinc on 
postponing thg elections to these two bodies. 
The Congress (I) Government at the Centre is 
depriving the people of their fundamental right 
of election and this is against the fundamental 
rights of the people. This is against the norms 
of democracy, this is against the spirit of the 
Constitution, and, therefore, we have to 
oppose both these Ordinances, 

With these few words, Sir, T again oppose 
the proposal of the Government and these, 
two Ordinances. Thank you, Sit. 

THE VICE-CHAIRMAN (SHRI JAG-ESH 
DESAI): Now, Mr. Siddiqui. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI M M. JACOB): You don't want 
voting in the Rajya Sabha. Whip meani... 

SHRI ATAL BIHARI VAJPAYEE: There 
should be voting without any whip. Members 
should be free not only to express their 
opinion, but also to register their vote. 

THE VICE-CHAIRMAN (SHRI JAG-ESH 
DESAI): That will not be in a Parliamentary 
democracy. That will not fit in. 
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THE VICE-CHAIRMAN (SHRI IAG-ESH 

DESAI): At the time 0f third reading. 

SHRI CHINTAMANI PANIGRAHI: Sir, I 
think I have already replied to many of the 
points raised by Mr Vajpayee. I thank Mr. 
Vajpayee, Mrs Kanak Mukher-jee, Mr. 
Siddiqui and Mr. Ram Chandra Vikal for 
participating in the discussion. Mr. Vajpayee 
wanted two of ihrce clarifications. One point 
was that why the extension is for three years? 
The extension in the first phase has been for 
one year. But, Sir, as you know ins'ead of 
having repeated kind of enactments on the 
same measure, a kind of attitude of caution has 
been taken. Th» Commission has been given 
six months' time. That means we expec'. 
within six months they will complete all their 
reports and whatever references have been 
made to them they will look into them with a 
view to give better, effec'ive, cohesive 
administrative set-up in Delhi. Tt means that 
aU theSe facts will be put before them. All 
parties, citizens iaWr]rr*~rT*ntiti""'- will meet 
(he Commission. 

SHRI D. B. CHANDRE GOWDA 
(Karnataka): How many extensions will be 
given to the Commission? 

SHRI CHINTAMANI PANIGRAHI: That is a 
different thing. It is only about three years. He 
wanted to know whether we have shelved 
elections for three years. That is not so. In the 
first phase it is only for one year and the 
Commission's time has been only six months. 
That is the objective. So it is only a kind of 
precaution we have taken. Suppose something 
happens then we may not have to come wifh 
another Bill and seek further extension. In order 
to avoid that kind of thing it has been done. So 
there is nothing to be apprehensive about these 
things. Mr. Vajpayee always harps upon only one 
point,  that   is,  we  are  afraid  of  facing 

elections. As I said repeatedly in the 
last three years we have gone 'n for so 
many elections and bye-elections also. In 
a bye-election tc the Lok Sabha scat in 
Delhi, I think, we have won by a mar 
gin of 30,000 vo'es or something like that. 
It is still fresh in our memory. There- 
fore, we. are not afraid of elections. The 
extension of three years—the first phase is for 
one year—is because of 3ome unforeseen ci 
rerun; itances that might come But the 
objective is only for one year. 

Sir, I  am reminded of a story in my student  
days.  There  are  two  parties    to an 
angreement.      Suppose one    explains one  
point,  then,  the  other party has to-say  that,  
all  right,  you  have  sufficiently explained:  I  
agree to    that.      Then, he agrees to it.      
There was a king and he once called all 
pundits    front the    entire country and     
asked.   These  are  questions I   am  putting  
before you.      If you  can satisfactorily 
explain and answer all these points and I am 
satisfied, then I will give half of my kingdom 
to you."    Then the Queen who was sitting 
beside him said: "What are you promising 
them?      They are all great learned pundits.     
They will explain you everything and then you 
wil* be  satisfied  and  you have to give them 
hajf of the kingdom.      Then,  what will 
happen to me?"     Then the King explained to 
the Queen "I am the King and you think I don't 
understand what I am doing? After explaining 
everything, they will ask me  "King, have    
you    understood     this thing?"   I will say, 
no." 

SHRI ATAL    BIHARI    VAJPAYEE: 
Sir, he is the King. 

SHRI   CHINTAMANI   PANIGRAHI; 
Then, the Queen said; "I am very happy.'' 
You  are   a very   clever  man." 

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): Who is the King? Mr. 
Vajpayee or yourself? 

SHRI RAM  AWADESH  SINGH: is 
Government a King or a Queen? 

SHRI ATAL BIHARI VAJPAYEE: Those 
who are in power, they are Kings. 
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SHRI CHINTAMANI PANIGRAHI: The 
other point Mr. Vajpayee was raising was, if 
you have done so much development in 
Delhi, then why don't you go' in for 
elections? We do not take advantage of 
situations. The others might take political 
advantage but we do no*. We simply want to 
see how the citizens of Delhi are suffering 
because everyday I find hundreds of people 
are coming to me. They have serious 
problems. How to find solutions to those 
problems? Therefore, with all sincerity and 
with all seriousness, 
this Sarkaria Commission has been appointed. 
It is a very important Commission. But what I 
want to put before the House is that there is a 
multipliciy -.of organisations and we are 
suffering from that. I must bring this fact to 
the notice of the hon. Members. I am just 
giving a few instances. Now we have various 
authorities. For example, Delhi Fire Service. 
Now Delhi Fire Service is a part of the 
Municipal Corporation of Delhi. There is no 
fire cess in the NDMC area where   almost   
all  the  high-rise   buildings 
are situated. The hon. Members in every 
Session raised this point that why no 
precaution has been taken to safeguard high-
rise buildings. Then I come to the Delhi Fire 
Service. It caters to the needs of entire Union 
Territory of Delhi but it has no power to have 
cess «>r prevention of fire on high-rise 
building!. These  are 
the lacunae and if we analyse one by oae, 
these are very serious things. 

The DDA is concerned with the execution 
of master plan for the development of Delhi; 
yet the land acquision for the purpose is the 
concern of the Delhi Administration. 
Different authorities are concerned with land 
development. Another authority is concerned 
with the provision of physical and social 
infrastructure. Then another authority is 
concerned with transport, roads, health and 
education. You can understand how much 
time it takes to get all these clearances. This 
is creating a number of problems for the 
development and what is the result? The 
result is inordinate delay in implementing the 
Various plan schemes for the development of 
Delhi. 

Then I come to maintenance of roads. I 
went to many places ''i Delhi some time ago 
and saw what the condition was. The P.W.D. 
Delhi Administration the D.D.A. and the 
Municipal Bodies are concerned with the 
construction and maintenance of various 
roads in Delhi. The result is that maintenance 
part is completely neglected. Only 
construction is there because who look after 
the maintenance? Therefore, many roads of 
Delhi are  not   well   mainted 

Now about the hospitals. Mr. Vajpayee 
must be visiting Delhi hospitals. What do we 
find Surprisingly" without notice, I went to 
some of the hospitals. What I found there? All 
the hospitals are run by the Ministry of 
Health, the Delhi Administration and the 
Municipal Corporation of Delhi. Due to 
overlapping and paucity of funds with the 
Delhi Municipal authorities, the standard of 
hospitals is not up to the mark. I can say 
politely, not up to the mark. What is the 
condition of hospitals in Delhi today? Every 
hon. Member is raising this point. We are fac-
ing these difficulties due to tie^verkpjfc^ ing 
of functioning. This is a very serious concern 
for the people of Delhi. We are trying our best 
to see as to how to find a solution to these 
problems. Therefore, there is no political 
advantage in this. Whatever developments 
have taken place, Mr. shamim Ahmed Siddiqi 
and also other Members have mentioned about 
that. I can cite two-three examples To provide 
better transport facilities to the citizens of 
Delhi, a preliminary report for development of 
east-west corridor has already been submitted 
to the Central Government and we are 
considering this. This will facilitate the 
transport system of Delhi. The Central 
Government has also set up a task force to 
suggest the best means of transport to the 
increasing number of commnters in the capital 
city. That is a great problem in Delhi, not like 
Bombay where... 
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THE VICE-CHAIRMAN  (SHRIJAGE-

SH DESAI); Do not say like that. 

SHRI    ATAL    BIHAR!    VAJPAYEE; 
Bombay is much better. 

SHRI ViSHVJlT PRITHV1J1T SINGH 
(Maharashtra): Mr. Vice-chairman, Sir, I 
would like to point out here that cur BEST, 
the State Transport in Bombay, is 1 ving far 
more passengers at far cheaper rates. It is 
working efficiently and your Delhi Transport 
Corporation, let me tell you, is running at a 
loss which is running into crores, for years, 
and the accumulated losses are now Rs. 1500 
crores and you dare to compare with Bombay.  
I take strong exception, Sir. 

SHRI   CHINTAMANI   PANIGRAHI; 
You are adding to what I said. 

 
SHRI   CHINTAMANI   PANIGRAHI; 

The other important problem is the supply of 
drinking water. The water supply problem in 
Delhi has become a matter *>f serious 
concern because the number of people is 
increasing and the capacity has jiaJ^iacfeased. 
Now we are trying to have an agreement with 
Harynua whereby we can give them raw waier 
and 8" fresh water. I hope we can expedite 
these things. 

In the prevailing circumstances, the Ad-
ministration was able to provide 397 million 
gallons of water a day by the end of 
1987-88. To step up that further to 422 
million gallons a day, all efforts are being 
made. Besides supply of water from the river 
Jamuna by Jamuna Canal and Ganga water, 
seven million gallons of water a day were 
supplied from the new tube-wells that we 
have set up. 

Then, Sir, the National Capital Region 
queston is there. This is a bigger problem. 
We are going through the interim 
development report. There are plans to 
restrict the population of Delhi which is 
going up like anything, to 1,12,00000 by 
2000 A.D.      There are also plans to de- 

fleet the potential Delhi-bound migrants and 
to separate them in eight townships so that 
the population influx is checked. These plans 
are being worked out with the sole objective 
that the permanent residents of Delhi should 
not suffer. 

These are the various programmes we are 
taking up. We expect that the Commission 
will submit its report as per the sixth-month 
time-bound programme. We shall try to give 
a very good, better, setup and more 
democratic rights to the people of Delhi, as 
our friends, both here and in the Opposition, 
have suggested. If they consider more 
democratic participation—by having a body 
like an assembly— all the friends can meet 
the Sarkaria Commission and put forward 
their views. If a report is given considering 
all these views, it will be helpful to us to go 
into that question. As you know, when we 
gave Statehood to Mizoram, Arunachal and 
Goa, the totality of circumstances were taken 
into consideration. The population, the 
viability, everything was taken into 
consideration. Therefore, all the active people 
of Delhi can go to the Commission and give 
their views. If the report is given based on 
these things, we shall look into the matter. 

I appeal to all hon. friends, Shri Vaj-
payeeji and others, to participate in our 
efforts  and support the motion. 

Thank you. 

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); Are you withdrawing your 
resolution Mr. Vajpayee? 

SHRI ATAL    BIHARI    VAJPAYEE: 
Why should I withdraw? 

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); Now I shall put the reso-
lution moved by Mr. Vajpayee to vote. The 
question is; 

'That this House disapproves of the 
Delhi Municipal Corporation (Second 
Amendment) Ordinance, 1987 (No. 9 of 
1987) promulgated by file President on the 
24th December, 1987." 

The motion was adopted. 
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); I shall now put the motion 
moved by Mr. Chintamam Pani-grahj to vote. 

The question is; 
"That the Bill further to amend the 

Delhi Municipal Corporation Act, 1957, 
be taken into consideration.'' 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); We shall now take up the 
clause-by-clause consideration of the Bill. 

Clauses 2 & 3 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI  CHINTAMANI     PANIGRAHI: 
Sir. I move— 

"That  the Bill be passed." The 

question was proposed. 
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THE VICE-CHAIRMAN (SHRI JA-

GESH DESAI); I shall now put the motion 
moved by the Minister to vote. 

The question is: 

"That the Bill be passed." 

The motion was adopted. 

 
THE VICE-CHAIRMAN (SHRI JA-

GESH DESAI); I shall now put the Re-
solution moved by Mr. Vajpayee to vote. 

The question is; 

"That this House disapproves of the 
Delhi Administration (Amendment) 
Ordinance, 1987 (No. 10 of 1987) pro-
mulgated by the President on the 24th 
December 1987." 

The motion  wax negatived. 

THE VICE-CHAIRMAN.. (SHRI JA-
GESH DESAI); I shall now put the motion 
moved by the Minister to vote. 

The question is; 
"That the Bill further to amend the Delhi 

Administration Act; 1966, be taken into 
consideration.'' 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); We shall now take up the 
clause-by-clause consideration of the Bill. 

Clauses 2 and 3 were added to the BUI. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI CHINTAMANI PANIGRAHI: Sir, 
I beg to move; 

"That the Bill be passed." 

The question was put and the motion was 
adopted. 

THE   (BUDGET   (RAILWAYS)   1988-89 
—General Discussion 

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI):    We shall now take up 


